CENTRAL ADMIMISTRATIVE TRIBUNAL, PRINCIFAL BLNCH
R Hu.f’ﬂ/?b@? in 08 Mo Jf;’*'i,"’ 001

NMaw Delhi, this |[ﬁ\d&y of Faebruary, 2002

Hon ble shri M.P. Singh, rHembeir(A)
Hon ble Shri Shanker Raju, Member(J)

Yajendra Joshi .. fApplicant
(applicant in person)
WP ELS
.y

CSIR & anr. - Respondants

ORDER(in circulation)
By Shri M.P. Singh, Member(A)
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by which DA No.524/2001 wags dism
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a ocase Tor a review on the same set of facts and gr

Wwhich have alrsady been discussed and taken care of

bafore delivering the aforesalc

[ R

of  the matter, we are unable to shtertain the prese

w

under  Section 22{(3)(F) of aAdministrative T ihunals

tha detailed reasons mentioned therein. We

Judgement. In this

d  of

43

by us
v
nt RA

At ,

LI 4 14985 read with Order 47, Rule 1 of CRC. In the result,

the RA is rejected. No costs.
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{(Shanker Raju) (M.F. Singh)
Mambye i fJJ Mamiey (r'\-i)'
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